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stringent punishments have been suggested. 
However all these factors will be taken into 
consideration by the Select Committee and a 
final form of the Bill will be presented to the 
hon. Members  of this House. 

I do not think it is necessary for me to 
make any long speech but I would again like 
to thank all the hon. Members for accepting 
this Bill to be considered by the Select 
Committee. Thank you very much. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Committee 
of the Houses on the Bill further to amend 
the Prevention of Food Adulteration Act, 
1954, and resolves that the following 
Members of the Rajya Sabha be nominated 
to serve, on the said Joint Committee: — 

1. Shrimati C.   Ammanna  Raja. 
2. Shri  Arjun Arora. 
3. Shri  R.  K.  Bhuwalka. 
4. Shri  J.  C.  Chatterji. 
5. Shri K. Damodaran. 
6. Shrimati     Jahanara     Jaipal 

Singh. 
7. Shri   Shantilal Kothari. 
3. Shri S. S. Mariswamy. 
9. Shri Deokinadan Narayan. 

10. Shri Palat Kunhi Koya. 
11. Shri Niranjan Singh." 

The motion toas adopted. 

THE GOLD  (CONTROL)  BILL, 1963 

THE MINISTER OF PLANNING (SHRI B. 
R. BHAGAT) : Madam Deputy Chairman, I 
beg to move: 

"That this House concurs in the 
recommenid'ation of the Lok Sabha that 
the Rajya Sabha do join in the Joint 
Committee of the Houses    on 

the Bill to provide, in the economic and 
financial interests of the community, for the 
control of the production, supply, 
distribution, use and' possession of, and 
business in, gold and ornaments and other 
articles of gold and for matters connected 
therewith and resolves that the following 
Members of the Rajya Sabha be nominated 
to serve on the said Joint  Committee: 

1. Shri Mahabir Dass, 
2. Shri Suresh J. Desai, 
3. Shri B. K. Gaikwad, 
4. Shri I. K. Gujral, 
5. Shrimati  Nandini     Satpathy. 
6. Shri C. D. Pandc, 
7. Shri  Dahyabhai  V.  Patel, 
8. Shri P. Ramamurti, 
9. Shri Shiva Nand Ramaul, 

 

10. Shri V. C. Kesava Rao, 
11. Shri Sherkhan, 
12 Shri M. P. Shukla, 
13. Shri  Rajendra Pratap  Sinha, 
14. Shrimati   Tara  Ramachandra, 

Sathe, 
15. Shri A. M. Tariq." 

The Gold (Control) Bill has been 
introduced in pursuance of the Finance 
Minister's statement made in Parliament on 
the 21st September, 1963, to replace the order 
issued under the Defence of India Rules by a 
statute. India is not a major producer of gold. 
At the same time there continues to be a large 
demand for gold in the country. This is mainly 
for two reasons: firstly, for investment and 
secondly, for ornaments. To meet these 
demands imports would be necessary. The 
country is under great pressure and difficulty 
for the import of essential machinery and raw 
materials for the agricultural, industrial and 
general development of the country. Since the 
beginning of the Second World War import of 
gold has had to be virtually suspended. At 
present, as the hon. Members are aware, we 
have an adverse balance of trade in view of 
the large imports necessary on other counts. 
Import of gold, therefore, is not possible. At 
the 
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same time, with the rise in the standards of 
living and availability of money with large 
sections of the people, the demand for gold 
continues to increase. Even with the estimated 
considerable holdings of gold in the country, it 
has not been possible to meet this demand. 

The first of these demands relating to 
investment in gold is the result of the 
traditional feudal attitude that has existed and 
the previous lack of alternative modern forms 
of investment and industrial development. 
This needs to change so that the surplus funds 
available with the people are invested not in 
unproductive gold but in other productive 
enterprises, whether industrial or agricultural, 
so that the wealth and prosperity of the 
country increases. Today this is possible with 
the rapid growth of banking and industrial 
enterprises. The return to be obtained from 
these is better than idle investment in gold. 

The other use of gold, again in a very large 
measure the result of tradition, is in respect of 
jewellery. We are perhaps the only country in 
the world which lays such a big store on 
jewellery made of gold. In the past it had been 
the fashion to have gold of a fairly high purity 
in its manufacture. It incidentally also served 
the purpose of investment. 

None of these uses of gold is today 
desirable. They, in fact, act as a direct 
hindrance to the industrial and economic 
development of the country. Since it is not 
possible to import gold—where is the money 
to pay for it?—the existence of these demands 
encourages smuggling with the consequent 
loss to the country both of hard-earned 
currency and of moral values. 

The Gold Control Order and the present 
Bill which has been introduced to replace it, 
are designed to support the powers and 
provisions in the Customs Act, 1962, relating 
to smuggling of gold. It is also designed as a 
long-term measure to control transactions in 
gold, check the uses of gold 

329 HSD—4. 

and gradually to bring about a change in the 
pattern of investment, whether in the form of 
gold or jewellery, to other forms. The Bill, 
therefore, restricts investments in gold bullion 
as such and transactions in gold are restricted. 
To reduce the demand for ornament-making, 
it is laid down that all new ornaments should 
be only in gold of 14 carat purity. There is 
nothing wrong in 14 carat gold which is just 
as good but it reduces the use of gold in the 
making of ornaments and thereby larger 
demands for ornamentation can be satisfied 
from the stocks in the country. 

[THE VICE-CHAIRMAN     (SHRI M. P. 
BHARGAVA)  in the Chair] 

A very large number of persons, estimated 
at about 300 thousand, were dependent on the 
making and selling of ornaments. The Gold 
Control Order in its original form caused a 
certain amount of hardship, (particularly to 
the artisans. Their rehabilitation, by its very 
nature, could not be dealt with as 
expeditiously as desirable. Accordingly, in 
September, 1963, Government set up a 
committee of officials to examine and make 
recommendations on gold control in all its 
various aspects. The report of this committee 
has already been placed on the Table of the 
House and circulated to the hon. Members. As 
the Finance Minister announced in September 
1963, in order to relieve temporarily the dis-
tress among the goldsmiths, permission to re-
make new ornaments from old ornaments of a 
purity not exceeding the original was given. In 
the meantime efforts for the rehabilitation of 
goldsmiths have been continued. We have 
now made considerable progress in this 
direction. 

I now briefly invite the attention of the 
House to the salient features of the present 
Bill. 

'(a) Chapter I is concerned with definitions. 
This calls for no special comments except that 
the banks are excluded from the definition of 
dealers. 
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(b) Chapter II deals with the 

control of business in gold, prohibits 
the manufacture of new ornaments of 
above 14 carat purity and also the 
manufacture of articles other than 
ornaments. There are restrictions on 
the possession and sale of gold and 
hypothecation of gold. 

(c) Chapter III deals with licensing 
of various categories of persons con 
nected with gold, namely, dealers, refi 
ners and goldsmiths. Four categories 
are recognised. Firstly there are the 
refiners who are responsible for the 
melting of gold, purification and con- 
versin into 14 carat gold. Their num 
ber will be generally restricted. Sec 
ondly there are the bigger dealers who 
are permitted to buy old gold orna 
ments and declared gold and sell new 
ornaments in purity not exceeding 14 
carat. Thirdly, there ara the small 
dealers, generally those who do not 
pay sales-tax. They will be free to 
buy old ornaments but may sell new 
ornaments only of a purity not ex 
ceeding 14 carats. And the fourth 
category is of certified goldsmiths 
who are essentially self-employed 
artisans and who can re-make orna 
ments of a purity not exceeding the 
original and repair and polish old 
ornaments. They are not permitted to 
make new ornaments or to buy and 
sell ornaments of gold. 

Certain special provisions have been made 
in respect of public religious institutions to 
meet their requirements. 

(d) The next Chapter1 is on declaration of 
gold. In addition to the declaration of non-
ornamental gold which came into force when 
the Gold Control Order was promulgated, the 
Bill provides for powers to call for a dec-
laration in respect of holdings of ornaments. 
This is based on the recommendation of the 
Official Committee who advised that if 
conversion of gold ornaments of more than 14 
carat purity was to be allowed, the declaration 
of holdings of gold ornaments be- 

yond a certain limit was necessary safeguard 
and should be provided for. The powers 
proposed in this Chapter are designed for this 
purpose. No ceiling of holding is being 
prescribed and it is intended that the minimum 
holding for making a declaration, which 
would be based on the views expressed in the 
House, would be such as not to cause any 
harassment to the ordinary housewife. 

(e). The Bill has a Chapter on the Gold 
Control Administrator and. the powers to be 
exercised by him. He has replaced the Gold 
Board so that the policy-making and 
execution of the Gold Control Order is vested 
at one central point in the Ministry of Finance. 

(f) The other Chapters of the Bill relate to 
miscellaneous provisions including penalties 
for offences as also enabling powers and need 
no special comment. 

A change-over from a traditional age-old 
system and its attached values to a new one is 
a difficult and time-taking process. Any 
legislation designed to achieve these 
objectives-must also have    the      whole-
hearted 
support of both the Houses of Parliament. It 
is, therefore, necessary that such a measure is 
examined in detail by both Houses.    Sir, I 
move. 

The. question was proposed. 

 



1163 Gold   (Control) [ 6  JUNE   1964 ] Bill,   1963 1164 

 



1165       GoId   (Control) [ RAJYA SABHA ] Bill,  1963 1166 

 



1167 Gold   (Control) [ 6 JUNE  1964 ] Bill,  1963 1168 

 



1169       Gold   (Control) [ RAJYA SABHA ] Bill,  1963 1170 

 



1171 Gold   (Control) [ 6 JUNE  1964 ] Bill,  1963 1172 

 



1173        Gold  (Control) [ RAJYA  SABHA ] Bill,  1963 1174  

 



1175 Gold   (Control) [ 6 JUNE  1964 ] Bill,  1963 1176 

 
SHRI J. S. PILLAI (Madras): Mr. Vice-

Chairman, I wish to support the motion 
moved by the Minister. In doing so I wish 
to tell this House that the Minister while 
moving the motion told us that the 
measure has two objects in view, namely, 
they want to put an end to the smuggling 
of gold and at the same time they want to 
bring down the price of gold in our 
country in parity with that of the 
international price. This measure has been 
in existence for the last 1^ years but it has 
not achieved any one of these objects. 
The smuggling of gold has not stopped. 
Almost every day we see in papers people 
smuggling gold in our country. The value 
of gold that is smuggled is every day 
increasing, and then we do not get gold in 
the market. All that we get in the market 
is not pure gold but the fountain pen go'd, 
14 carat gold. You know that the nib in 
the Swan Pen is made of 14 carat gold. It 
is that gold we are able to get. 

In order to appreciate Government's 
difficulty we must go back to the cur-
rency policy of the Government. The 
currency policy of the Government and 
the gold policy of the Government go 
together. Before 1893 India had a mono-
metallic system with silver as the 
standard 'of value. That was the policy 
before 1893. At that time there was no 
restriction on bringing gold from    other    
countries.   Gold flowed 

from England and other places freely. So 
people began to hoard gold that was 
brought from other countries. Gov-
ernment then thought of preventing the 
hoarding of gold. So in 1898 they 
appointed a Committee known as the 
Fowler Committee. Inter alia this 
Committee recommended: — 

''We are in favour of making the 
British sovereign a legal tender and a 
current coin in India. We alsa consider 
that, at the same time, the Indian Mints 
should be thrown open to the 
unrestricted coinage of gold on terms 
and conditions such as govern the three 
Australian Branches of the Royal Mint. 
The result would be that, under 
identical conditions, the sovereign 
would be coined and would circulate 
both at home and in India. Looking 
forward as we do to the effective 
establishment in India of a gold 
standard and currency based on the 
principles of the free inflow and 
outflow of gold, we recommend these 
measures for adoption." 

4 P.M. 
So, the Government also at that time 

encouraged the circulation of gold. There 
are people now who are old who say that 
in these days when the Government paid 
the salary, they gave it not only in rupees 
but they also gave gold sovereigns, half a 
sovereign or one sovereign. I have heard 
from those people that if a man was 
getting Rs. 50 in those days, he was given 
one sovereign which was equal to Rs. 15 
and that the rest was given by way ot 
notes and some coins. But instead of 
discouraging the people, this thing en-
couraged then to hoard it. They began to 
hoard more and more of gold. So, another 
Commission known as the Chamberlain 
Commission was appointed in 1913. This 
Commission has written— 

"The time has now arrived for a 
reconsideration of the ultimate goal of 
the Indian currency system. The belief 
of the Committee of 1898 was that a 
gold currency is active circulation is an 
essential condition of the maintenance 
of the gold stand- 
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history of the last   15  years  shows  that 
the  gold standard has been    firmly 
secured without this condition." 
Further they say— 

"If a mint for the coinage of gold is not 
established, refined gold should be 
received at the Bombay mint in exchange 
for currency." 
This was their recommendation. But war 

intervened. So, the Government at that time 
did not care for the recommendations of this 
Commission. That Government also had its 
own difficulties then. The intrinsic value of 
the silver in the rupee rose higher than the 
face value of the rupee. The Government kept 
quiet for some time. Then in 1925 they 
appointed the Til-ton Young Commission. 
The Finance Department at that time made to 
the-Hilton Young Commission certain 
suggestions one of which was— 

"To cure the uneconomic habit of the 
people of holding the precious metals as a 
store of value, by assuring them, through 
the instrumentality of a gold currency, that 
the same measure which they mete out, in 
gold value, by way of investment or deposit 
with a bank, will be meted to them again, in 
gold value." 

In other words, if we deposit money in the 
bank and if we want gold instead of money, 
they can give gold also. That was one of the 
suggestions of the Finance Department. But 
the Hilton Young Commission ignored this 
and they had their 'own things to recommend. 
This is what they had recommended:— 

"We have already arrived at the 
conclusion that, in order to secure public 
confidence in India, the currency of the 
country must be linked with gold in a 
manner that is real and conspicuously 
visible or, in other words, that it is 
necessary to establish a true gold standard. 
It should be understood that this does not 
necessarily  imply a  gold currency. 

It Is possible to have a true gold standard 
under which the currency is based on gold 
both in reality and in a manner that is 
conspicuously visible, without putting gold 
into circulation. Having stated our reasons 
for rejecting the principles proposal for a 
gold standard with a gold currency that has 
been suggested to us, we proceed to deal 
with the method for the establishment of 
the gold standard which we recommend for 
adoption. The essence of the proposal 
which we proceed to develop is that the 
ordinary medium of circulation in India 
should remain as at present the currency 
note and the silver rupee, and that the stabi-
lity of the currency in terms of gold should 
be secured by making the currency directly 
convertible into gold for all purposes, but 
that gold should not circulate as money. It 
must not circulate at first, and it need not 
circulate ever." 

They have emphasised the words 'must' 
and 'need'. 

That was the recommendation of the Hilton 
Young Commission. Then the Second World 
War came. The contractors had enough of 
money in their pockets. They thought that 
they had a huge amount of money. They 
wanted to avoid paying income-tax and 
thought of converting all their money into 
gold. But the gold market was not able to 
cope with their demand. Naturally, they 
resorted to getting smuggled gold. That was 
now gold smuggling came into existence. 
Naturally, the gold smuggler demanded as 
much money as possible. Smuggling went up, 
the price of gold also went up. That is the 
position that we have got today. 

My suggestion to the Government is, let 
them not concentrate upon this fountain-pen 
nib gold, 14 carat gold, for marriage purposes. 
The hon. Minister should know that in 
Madras the sign 'of marriage is the tying of 
the thali. I do not know if you have got this 
practice here. 
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AN HON. MEMBER: No. 

SHRI J. S. PILLAI: Have you not got it? 
The custom is of tying the thali round the 
neck of the bride. We have got this custom in 
Madras. The thali will weigh ab'out half a 
sovereign. The Brahmin brides have two 
thalis at the time of their marriage and they 
have another one at tlhe time of their 
shashtiabdapoorthi. The non-Brahmins will 
have one thali tied at the time of their 
marriage and they will have another one at the 
time of their shashtiabdapoorthi. 

SHRI M. C. SHAH (Gujarat): We have the 
mangal sutra. 

SHRI J. S. PILLAI: The House may 
ask: why not convert the thali? Nobody will 
buy a widow's thali. This is the peculiarity of 
our custom. Therefore, the Government 
should order the Reserve Bank to sell gold, at 
least half a sovereign of gold, at the time of 
marriage on the production of the marriage 
invitation card. They should order the Reserve 
Bank to give us half a sovereign Worth of 
gold. We can make thali or wedding ring out 
of it. In Madras, even the Christians wear the 
thali. That is the sign of marriage. Among the 
Hindus, if they happen to be Vaishjwvas, there 
will be a namam sign in their thalis. If they 
happen to be Saivites, there will be a vibhuthi 
sign in their thalis. There will be a cross mark 
in the thalis of the Christians. All people in 
Madras wear thalis at the time of their mar-
riages. As I said, on the oroduction of the 
marriage invitation card, the Reserve Bank 
should sell half a sovereign worth of gold. 

It can be used either ... (in terruptions). 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) ; No cross talk please. 

SHRI B. R. BHAGAT: Can it not be made 
out of 14 carats? 

SHRI J. S. PILLAI: We dt> not make thalis 
out of 14 carat gold. Otherwise   .   .   .  
(Interruptions). 

SHRI B. R. BHAGAT: Of what purity it is? 
Is it of 24 carats or 22 carats or 20 carats? 

SHRI J. S. PILLAI: Pure gold, sovereign 
gold. 

AN HON. MEMBER: Ask the goldsmith to 
do it. 

SHRI J. S. PILLAI; Madam, I do not have 
any objection to the other things in the Bill 
and I support the Bill. 
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SHKI BHUPESH GUPTA (West 
Bengal): Mr. Vice-Chairman, when this 
Gold Control Order was first introduced, 
we offered our serious criticism with 
regard to the various rules and 
regulations contained in that Order. Now 
it is necessary for us to review as to how 
these control measures have worked. 

The two declared objeqtives were (1) 
that we should tackle smuggling and stop 
it and (2) that we should bring down the 
prices    of gold.   Wo 
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also thought that as a result of this measure a 
lot of gold would be available to the 
Government for defence purposes and for 
national reconstruction. These were the three 
guding considerations which led the 
Government to conceive this gold control 
policy and enunciate it in the form of Gold 
Control Order. I should have expected that 
when we are going to make this measure a 
permanent one, the Minuter in charge of this 
Bill would try to make out a good case not by 
giving homilies to us but by telling us exactly 
in what manner these measures have operated. 
We have no light from the side of the 
Government as far as these questions are 
concerned.. 

Thr, measure, as you know, evoked 
considerable criticism from all section3 of the 
people, not merely from the artisans and 
goldsmiths who became its main immediate 
target. Even very many people in the middle 
class sections of the community protested 
against these measures and demanded that they 
be scrapped or radically modified. Certain 
modifications had no doubt been made but the 
results have not been what we originally aimed 
at. Take the case of smuggling of gold. We lost 
nearly Rs. 30 to 40 crores. That is what the 
Government tells us. We lost that money as a 
result of underground trade in gold smuggling. 
What is the position today? Has it gone down 
substantial-ly? We find from the official state-
ments that they are not in a position to assess 
exactly what has been achieved in that 
direction. But by all accounts it does appear 
that there has not been any appreciable decline 
in muggling today in India, a.s far as gold is 
concerned. Therefore the smuggling goes on. 
It was necessary for the Government to tackle 
smuggling in some other ways. One of the 
ways of meeting this menace of smuggling of 
gold would be to pu* a very serious restraint 
on the manner in which this export and import 
trade 

of the    country    is conducted. It is well 
known now and ii is almost a public scandal     
that as a result    of under-invoicing     we  earn     
a  lot  of money but we do not get that.   This 
money is utilised for bringing into the country  
contravened gold which     is disposed of in the 
black market, thus inflating the price of gold. 
Naturally that money  was lost.    Therefore we 
do not see any appreciable change in the 
situation     to  stop     this kind of export trade 
which indirectly and in a subterranean and 
surreptitious way promotes smuggling of gold. 
Whatever cases have come to the knowledge of 
the public do not seem to have been pursued     
vigorously  and,     what     is more, the links 
have not been found out  by   the  Government,   
it  looks  as though deliberately.   For example   
in Calcutta many firms were detected as 
indulging in    under-invoicing.    Some action 
was originally    taken. But we do not know 
how they are behaving. Yet    we know,    and it 
is    common knowledge,  that from    Australia 
and Hong    Kong     and     various      other 
countries the gold    comes into India. 
Therefore I say the smuggling of gold cannot 
be checked in this manner by the so-called 
Gold Control Order. We need much  more 
comprehensive and vigorous measures and we 
must know how to go to the root of the problem 
in order    to deal    with    smuggling. 
Therefore the Government has failed. It now 
bypasses the real  issues and tries to make    0ut    
as if something very  great  and noble is being 
done. We repudiate this kind of attempt on the 
part of the  Government to confuse     the  
issues.     Gold     smuggling continues in the 
country. Then where does the gold lie? Are we 
to go after the   gold  that     lies  with     the  
poor goldsmiths in the country or with the 
members of the middle class families or are we 
to seek gold in the vaults of the rich people? 
Unless and until we know how to tap the 
sources of gold where they contravene     gold  
or sell gold, we would not be in a position to 
get hold     of the gold    hoardings which 
shoulcL. really be mobilised for the economic 
needs"   of the country. 
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There the Government has failed. We know 
that "there is a thing called the bullion market. 
There is open market and there is also secret 
market. What has the Government done to deal 
with the secret affairs of the bullion market? 
Much of the gold is held in bullion in the 
country. According to the Indian price we have 
gold reserves of the order of R3. 4,000 crores. 
According to the international price it would 
come to about Rs. 2,000 crores, , out of which, 
according to the estimates of the Ministry of 
Finance, at least about Rs. 2,000 crores worth 
of gold—Indian price—would be available 
with the bullion market and held in bullion. 

Now, if we do not know how to catch that 
gold, detect that hidden gold and mobilise it, 
v/e would not be controlling really the 
movements of gold in the country, much less 
check smuggling and so on. This bullion 
market has not been properly surrounded by 
the Government yet. It should have been 
surrounded from all sides, but the 
Government's intelligence service here 
completely failed in the matter. They did not 
bother about the families requiring necessary 
intelligence in order to carry out searches to 
find out where the hidden gold lies. Yet 
everybody knows; for example, in the 
Calcutta Bara Bazar area thf?re are the 
families and tbeir houses which hold huge 
quantities of gold, which should not be 
difficult for the Government to detect. But 
they have not done anything. I am certain that 
the same thing happened in Bombay and other 
industrial centres of the country, because it is 
easier for these people to conceal their income 
by buying gold. And this process has been 
going on. Because of certain drawbacks in our 
income-tax, and economic policies also, we 
find that this concealed income finds its way 
out, and goes out of our reach in the form of 
gold bullion, and so on. Who are doing it? 
Everybody knows. Small men are not doing it; 
it jfi the big business people, and some of the 
families are there in 

the country, which are well known lor this 
kind of trade and operation in gold. How 
many of them have been apprehended, 
arrestee and prosecuted *R this matter? And 
as you know, nothing much has been done 
really to detect the hidden gold, to find out 
that gold. Therefore I say that in vital respects 
the Government has failed Now if you come 
again, to the question of the Indian Princes, 
how much gold they have collected from 
them? Very little indeed. We were told some 
time back that, as a result of their appeals and 
s0 on, they succeeded in getting the Princes to 
declare a gold stock worth about thirty-two 
lakhs of rupees—may be it is forty lakhs or so 
now—may be even half a crore. But everyone 
knows that many of these Princes, 
individually, hold much more gold, gold 
worth lakhs and lakhs of rupees; it is well 
known. We had that interesting example of 
how things were held in Darbhanga, when the 
Maharaja of Darbhanga died, who was a 
Member of this House, and the hon. Minister 
knows it. 

SHRI ABDUL GHANI: On a point of 
clarification. You mean the old Maharajas 
and Nawabs, or the new Maharajas and 
Nawabs who have been made by this 
Congress Government? 

SHRI BHUPESH GUPTA: Ask the Das 
Commission; he will tell you. Now old and 
new, both. 

SHRI ABDUL GHANI: Old and new, both. 
SHRI BHUPESH GUPTA: I do not know 

where you stand. Your preoccupation 
currently is with Sardar Pratap Singh Kairon. 

SHRI JOSEPH MATHEN (Kerala): He is 
having that Kairon-phobia eves now, our 
friend there. 
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SHRI BHUPESH GUPTA: It is 

sometimes better to suffer from some 
phobia than to suffer from nothing else. 
Now the point is clear. It is true. The 
question was very relevant; in substance 
it was very relevant, because it is not 
merely the Maharajas and Maharanis who 
hold gold; they are sitting on a mountain 
of gold. It is also the present millionaires 
and the big business. Therefore we have 
it, just as I was mentioning the case of the 
Maharaja of Darbhanga. Now that 
gentleman died—was a Member of this 
House. Then we came to know that his 
estate of Darbhanga Raj invested—not 
made a gift of, not any such thing—
invested several maunds of gold in some 
defence fund, and so on. It was so much 
gold. Now the Maharaja of Darbhanga, 
after all, is only a Maharaja, not a former 
Prince; he was not a former Prince, and 
so on. Now if he could have a zamin-dari, 
a big zamindari, one of the biggest, I 
believe, now if he could have several 
maunds of gold which easily came to be 
invested in Defence Bonds and other 
things, you can imagine how much gold 
the Nizam of Hyderabad, the Maharaja of 
Mysore, the Maharaja of Travancore, the 
Maharaja of Cochin, the Maharaja of 
Jaipur, the Maharaja of Bikaner and, 
pince my friend is interested in Punjab, 
the Maharaja of Patiala, and others will 
be in possession of; you can easily 
understand it. Am I to understand, Mr. 
Vice-Chairman, that the Indian Princes 
were buying only iron ore and nothing 
else? They were certainly buying 
diamond and gold. And where this gold 
disappeared? Has it been thrown into the 
Indian Ocean. 0r has it been transformed 
into some other things which you cannot 
see? These are very tangible things, 
hidden and concealed in some places. But 
the Government does   not   have   the   
courage to   go 

t[ ] Hindi transliteration. 

against the Indian Princes, compel 
them to disgorge the gold. We have 
got a police force; we have got 
an enforcement branch; we have 
got an intelligence service and so on, 
which are all hard-hitting against the 
political parties of the opposition, and 
certainly against my party. I shouid 
like to know how these forces, the 
arms of the Government, are being 
utilised in order to find out how 
much gold is still lying in the King 
Koti of Hyderabad, or in the palaces 
of Rajasthan or other places. I should 
like to know. Therefore, it is fatuous 
on the part of the Government to 
argue that they are doing this thing 
in order to find out the hidden gold. 
I think the first thing for them to do 
to prove their good faith in the 
matter is to evolve a policy and, what 
is more, implement it, which will 
enable them to procure the gold from 
the houses or from the palaces of the 
rich        multi-millionaires, former 
Princes, and so on. Otherwise, we do not 
believe in the bona fides of this 
Government. It is all humbug as far as 
the Government is concerned when they 
say such a thing. Mr. Vice-Chairman, 
that is out main complaint. I told them 
one day, "Give me for a while, for just 
fifteen days, all the police forces that you 
have got; place at my disposal your 
intelligence service and go and I shall tell 
you —even Mr. Tariq.—and I will tell 
you where to find the gold. Gold mines 
are lying somewhere else. You are 
walking around them, but you do not 
catch them, catch them and tap the gold 
from this source. Therefore I say that this 
is a1] an attempt to befool the people in 
this manner, and this is what I cannot 
understand. Why the Government should 
strike hard the poorer sections of the 
people while they are not acting in the 
proper way as far as the goldsmiths are 
concerned? They have been simply 
ruined in the country; and the traditional 
ancient handicraft has been absolutely 
ruined. They piay ducks and drakes with 
them. What is the need for it? Was it not 
possible to protect 
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them and yet secure gold, prevent smuggling 
of gold and get at the hoards of gold? It was 
possible, hut they did not do so, and Mr. 
Morarji Desai made a public statement that 
ornaments, well do not make a lady beautiful, 
that, if it were so, men would have been 
wearing ornaments. That is what he said. And 
asked him some time here, in this very House, 
"Well, Mr. Morarji Desai, you make that 
funny statement, but you will agree that ladies 
look very pretty when they wear Banaras silk 
sarees." —he did not deny it— "If it was so, 
why do you not come to Parliament wearing a 
Banaras silk saree?" I asked him but he could 
not answer. Therefore, that was the kind of 
reasoning he used to put forward. But they 
have ruined our artisans in Rajasthan and in 
other places. Suicides took place; starvation 
took place and many people stood on the 
queue, humiliated, humbled and put on the 
road to ruin. That is what we have seen. I do 
not know how they are being treated today. 
But their agony will never be gone. A whole 
community has been ruined. For what? For 
nothing. And as a result they have not secured 
much. The hon Minister thought that gold was 
a luxury as far as the middle classes of the 
community were concerned and thought of 
stopping smuggling there. That wonderful 
statement is being still made. They are saying 
that they want to stop the t:se of gold by the 
middle class people. 

Well, tell your rich friends not to use gold, 
diamonds and so on. Am I to understand that 
our middle class people are having so much 
gold that we must take it away from them? In 
fact, they have got very little, if anything at 
all. This gold is the savings of their lifetime. 
They are not in a position— many of them 
especially those who live in the rural areas—
to invest their little earnings in banks. And so 
out of the earnings accumulated day by day, in 
their households, they make some little 
ornaments which they use sometimes, for the 
education of their 

children, for looking after an ailing mother, or 
for marriage purposes or for any calamity that 
may befall the family. For these purposes they 
use this saving. This is a kind of investment 
that they have for a rainy day. We should not 
look upon it as if it is indulgence, luxury and 
so on. It is nothing of that kind. And yet the 
Government have evolved this Bill and they 
are having this 14 carat business and other 
things and they are trying to take away gold 
from them. 
[THE DEPUTY CHAIRMAN in the Chair.] 
We had  suggested,  Madam Deputy Chairman 

from this House, that there should be a law 
which would impose a very clear ceiling on the 
gold ornaments that a family can hold, and be-
yond that ceiling everything has to be declared.    
Here  in  this Bill there is this provision for a 
declaration.   After the   operation   of  the  
Gold     Control Order for some months they 
have now come with  this  suggestion  that  they 
need power in order to compel some ■people   
to   declare  their   gold   stocks. That power 
was  there even     before with   regard  to 
certain  categories  of people who hold gold.   
How many of them have been compelled to 
declare their gold stock?   I would like to know 
how    many    princes    have    declared their    
gold    stocks.   I    would    like the      Ministry 
to be      more serious. They      never     take     
the      suggestions of the Opposition     or of     
the other    side    seriously.  We said:  Ask 
these people to make a declaration of what gold 
they have, in all cases exceeding a lakh of 
rupees.   We do not want small amounts to be    
declared. We wish to know how many of the 
rich people have made declaration of their gold 
stocks worth more than  a lakh of rupees.    But 
up  to now we have got nothing.    On the other 
hand ,1 find that they are raiding the homes of 
the poor artisans and goldsmiths. At the same 
time they do not even compel the rich people to 
declare    their gold hoards before the    
Government. We are told that ornaments they 
can have.    Well, it is easy for    them to 
transform them into all kinds of things in order 
to escape the arm of the law, and that is going 
on.    Therefore, wt- 
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tho dark as far as the gold that lies with the 
princes and the millionaires is concerned, 
leave alone the gold held in bullion. This is th'   
position. 

Therefore, Madam Deputy Chairman, in all 
vital respects the Government have failed. 
Only in one respect have the Government 
succeeded and that is in their attack against 
the artisans and the goldsmiths, jewellers and 
so on, the small men I am talking of, and also 
the middle class people. This business of 14 
carat gold is not necessary at all. You don't 
have to restrict it in that way. You should 
impose a ceiling and if necessary impose it 
and demand the observance of that ceiling on 
pain of imprisonment. Tell your princes that 
sometimes if they do not obey the law they 
will spend some time in prison. Jails are' not 
meant only for us in the Opposition. They 
should also be open to the Princes sometimes. 
How many millionaires have been sent to jail 
under the Gold Control Order? Tell us how 
many Princes have been prosecuted under the 
provisions of that Order for the evasion of the 
law? Therefore, we want this matter to be 
treated on that plane rather than that you 
should attack the small people. 

Madam Deputy Chairman] this Gold 
Control Order in its- intrinsic value, well, is 
worse than even 14 carat gold. I can tell you 
that. This 14 carat gold at least has some little 
substance in it. but this Gold Control Order 
has very little substance. It is not even 14 
carat gold and it. has not even 14 carat value 
from the point of view of public policy. And 
this is the Bill which they are trying now to 
put permanently on the Statute Book. What 
the Government should have done is to review 
the entire situation, consult all sections of 
public opinion so that those who are connected 
with the operations in gold could say how to 
tackle the matter. But now in the name of 
curbing smuggling they want to pass this 
measure whereas we know from several 
months' experience that nothing much has 
been done that way. This is what I wish to 
say. 

J wish this measure was not sought to be 
hurried through in this manner. This is a 
serious matter. Shri Morarji Desai has gone 
and Shri T. T. Krishna-machari is now 
holding the baby and we should have been 
given an opportunity and more time to reflect 
over this matter and to recall our experience 
and to discuss amongst ourselves, before we 
come to a conclusion as to what we should do 
in order to stop the contraband trade in gold 
and to detect hidden gold. If they intended to 
do something, then the approach would have 
been entirely different from what we have got 
here. But this Gold Control Order is again 
another of the measures by which they try to 
bamboozle the public. The Treasury Benches, 
they do not have the courage to go against 
those people who are sitting on gold, but they 
hit the artisans and the poor goldsmiths and 
the public, in order to make a show as if they 
intend to do something. Well, I have nothing 
much to say. As far as the Government is 
concerned, this is completely in their line. It is 
in their line. But I think the country's eco-
nomy demands a much better understanding 
of the problem and what is more, a (much 
more effective measure, in order to stop this 
contraband trade in gold, and also to find out 
the hidden gold that is lying with the country's 
vested interests, so that we can utilise that for 
the well being of the people and for the dire 
needs of our economy and  development.    
Thank you. 

THE DEPUTY CHAIRMAN: Mr. Ram 
Singh.   Please be brief. 

SHRI RAM SINGH (Uttar Pradesh): 
Madam Deputy Chairman, the main 
objectives of the Bill, as were enshrined in the 
Gold Control Order and as now repeated in 
the Bill, are to stop smuggling in the country. 
Unfortunately, the contrary has happened. 
This fact is evident and I am sure the hon. 
Finance Minister will be at one with me and 
also the other hon. Members of this august 
House when I say that the only persons who 
have benefited as a result of this measure are 
the smugglers themselves. Perhaps this Bill 
has come as a booty to them. 
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The other objective of this Bill was to 
divert the traditional habit of cur people from 
hoarding gold. It is not that our people are 
keen on hoarding gold. That, if so, is a bad 
thing because it harms the country's economy. 
Unless there is a circulation there is sure to be 
a stagnation. But our people are traditional. 

Our womenfolk always keep their savings 
in gold. That is a sort of insurance for them 
against bad days. It is not easy for the Finance 
Minister or for that matter for anybody to 
change easily the habits of the people. 
Actually it has been happening that instead of 
changing the habits of the people we have 
been changing the Finance Ministers. That is 
likely to prove harmful. If it is in the interests 
of the country to change the habits of the 
people there may not be any objection to that 
but the point here is  different. 

Now, what are the advantages of the present 
Bill? Nil, I should say. The only outcome of 
this Bill is that thousands of goldsmiths have 
been rendered unemployed; numerous have 
been forced to commit suicide. Madam, 
therefore J feel that there has been hardly any 
facet of this statutory order which has resulted 
in any benefit either to the Government or to 
the country. It has only resulted in sufferings 
which we have inflicted on a large number of 
people. 

Our Finance Minister argued that the Gold 
Control Order would lead to a fall in gold 
prices. But what do we find after fourteen 
months of its operation? The international 
price of gold is about Rs. 53/-. In our country 
it is about Rs. 125/- to Rs. 140/-. So let the 
hon. Minister explain to us in what way it has 
contributed to a fall in gold prices. 

There is another point about the 
goldsmiths. They have been deprived of their 
jobs but has the Government provided them 
with any alternative source    of income?    In    
our 

country where the employment problem is 
already acute, the Government can do 
precious little. Thousands of educated young 
men daily queue outside Employment 
Bureaux without any result. What right the 
Government has in snatching the bread of oiir 
people when in return it can do nothing for 
them with which they can fill their bellies? 

Mr. Morarji Desai, the author of this 
monstrous and anti-people legislation, would 
have become our country's second Prime 
Minister but as luck would have it, the Gold 
Control Order and the Compulsory Deposit 
Scheme made him so unpopular that even his 
own colleagues, for whom he must have done 
so many things, deserted him. Our sympathies 
are with him but whatever was to happen has 
happened. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Your sympathy has been his undoing. 

SHRI M. RUTHNASWAMY (Madras) :   
Then the more the better. 

SHRI LOKANATH MISRA: Then our 
sympathies are with all of you. 

SHRI BHUPESH GUPTA: May I advise 
my Congress friend to remain silent on this 
delicate question? 

SHRI RAM SINGH: Perhaps our present 
Finance Minister would take a leaf out of Mr. 
Desai's book and do away with this 
legislation. Must Government do something 
which has a popular opposition is a big ques-
tion mark. We hope we will have some 
enlightenment on this from the hon. Minister. 

Thank you. 

SHRI B. R. BHAGAT: Madam Deputy 
Chairman, I do realise the feelings of hon. 
Members about this measure, and I very 
much appreciate the points that they have 
made about this. It. has been said that this 
measure has    failed    in    its    objectives 
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checked smuggling, it has not brought down 
the price of gold and it has not led to ' the 
unearthing of the large holdings of gold, and 
therefore this measure should be scrapped. I 
would beg of them to think what then should be 
done. If the measure is scrapped, all these 
problems in relation to these three objectives 
are not going to be solved. Therefore I think 
they will ponder over this ..-question. For a 
moment let them leave behind their sentiments, 
their prejudices and predilections about this 
measure and judge  it  on  merits. 

SHRI G. B. VAJPAYEE: What merit? 

SHRI B. R. BHAGAT: I would like to take 
up these three points one by-one and plead 
with the hon. House. We may not have made 
it a full success but what is a year and a half? 
As some hon. Members said in a year and a 
half you are not going to change the age-old 
attitude of the people or the age-old habits of 
the people. Therefore it is too much to expect 
that it will make a big impact on these evils. 
But the fact is this. Even though smuggling 
has not been appreciably stopped, I do not 
concede that smuggling has increased or that 
it has not been controlled cr the prices have 
not been brought down substantially. The 
prices are not rising. The price has been stabi-
lised, as I said, at a lower level. About the 
argument that the gold that is there in the 
coffers of the big people, whether old Princes 
or the new Princes, has not been brought out, 
I will plead with the House that whatever be 
the achievement of this measure, it is worthy 
to be put on the Statute Book. 

SHRI BHUPESH GUPTA: Hew much have 
you got from the Princes? 

SHRI B. R. BHAGAT: I am coming to that. 
So far as smuggling is concerned,   to say  
that  the  objective 

of this Bill is to stop smuggling may be all 
right. That is what is put in there but the main 
objective is to reduce the demand for gold, to 
cure the people of the age-old lure of gold 
because as I said while moving the motion, it 
is a physical fact—a fact which we cannot 
ignore—that India is not one of those 
fortunate countries which produce gold. 
Whatever We produce internally is very mar-
ginal and that also at a very high cost. But 
India is one of the countries where the non-
productive use: of gold is the largest. Wo 
country in, the world, whether it is a rich 
country or an industrialised country, whether 
it is the United States or the U.S.S.R.   .   .    . 

SHRI BHUPESH GUPTA: Popu: tion has 
to be taken into accoi -the per capita 
consumption 

SHRI B. R. BHAGAT: The hon. Member is 
bringing in irrelevant things. I am posing the 
crux of the problem and wanting the House to 
appreciate this point that we do not ourselves 
produce gold but at the same time we are the 
biggest nonproductive users of gold, so far as: 
ornaments are concerned, so far as the age-old 
habit of investing in gold is concerned, 
whereas other-countries which are very large 
bulk producers of gold like the Soviet Union 
or the United States do not use gold for 
ornaments. There no lure- of gold there either 
among the womenfolk or among the menfolk. 
So the situation is that' although we do not 
produce gold we consume more and more gold 
and gold has to be imported. Before the war 
there were not much restrictions on the import 
of gold and therefore the price of gold was 
stabilised at Rs. 37/- per tola or so. But after 
the war the prices started shooting up and it 
went up just before the introduction of the 
Gold Control Order to Rs. 129/- per tola. 
Maybe due to the Korean War boom or due to 
the Second World War the price jumped up to 
Rs.     129/-.    But after 
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the introduction of gold control the price went 
down to as low as Rs. 75/-per tola and today 
the price stands roundabout Rs. 118/- for the 
last two years. So the phenomenon of an 
average increase of 5 to 6 per cent every year 
after the Second World War, going up to the 
peak of Rs. 129/- or Rs. 130/- per tola is not 
there. The price in the last two years, after the 
introduction of the Gold Control Order, has 
stabilised at about Rs. 118/-. I concede it has 
not gone down to Rs. 100/- or even below. We 
wanted it to go down' but the fact is that the 
prices are not increasing and that itself is par-
tial achievement of the Gold Control Order. 

SHRI JOSEPH MATHEN: The hon. 
Minister has stated that the price is Rs. 118/-. 
Is it available? Who has fixed the price? 

SHRI B. R. BHAGAT: There is no 
restriction on buying. The restriction is on 
forward trading in gold. The gold control 
measure does not provide for any restriction 
on selling of gold. There is no restriction on 
the marketing of declared gold. Declared gold 
can be sold and the hon. Member can get 
from, the papers the daily quotations in the 
market of the declared gold in which 
transactions can be made. 

DIWAN CHAMAN LALL (Punjab): I do 
not want to interrupt my hon. friend but did he 
not say that the price of gold went after the 
passing of this particular Order to Rs. 75/-but 
that it is now Rs. 118/-? How does he then say 
that the price has fallen? 

5 P.M. 

SHRI B. R. BHAGAT: That was for a brief 
period after the Gold Control measure. 
Because of uncertain conditions the price 
went down. 

What I am saying is this. As compared to 
Rs. 129/- and as compared to the annual rise 
every year for the 

last twenty or twenty-five years since 1939—
every year   the price of    gold was going up by 
five to six per cent— the price in the last two 
years or in the last one    and a   half years    
has stabilised   more or   less.   This, in   a 
period of a year and a half, I consider to be a 
partial    success.    This is    a trend in    the 
right    direction.    As    I said,  basically the    
aim is to    bring down   the  demand  for  gold  
in    this country.    That is why    various other 
measures, all these measures go on, to show 
that to achieve that the demand for gold, for 
ornaments or for   other purposes, should    go 
down and then and then alone the price will 
gradually come down.    The   House   should 
also realise    that if we    succeed    in stopping 
the smuggling of gold,   then every year, some 
Rs. 30, Rs. 40    or Rs. 50 crores worth of gold 
will   not come here.   There also we are under-
taking  suitable measures.    So,  in    a 
temporary period    there   will   be   a reduced 
supply of gold in the market. That also has a 
tendency to add    to the    price.    All    these    
contradictory factors are there.    But the fact    
remains    that    we are    attacking    the 
problem from all angles.    As I said, the basic 
objective of this Bill is to bring down the 
demand for gold    in the country.    So far as 
smuggling is concerned, once the demand for 
gold goes down, then the prices will come 
down progressively.    Once the prices come 
down, as I said, to a very appreciably low level, 
the urge, the incentive, the attraction for 
smuggling will not be there.   The problem of 
smuggling of diamonds, watches or of luxury 
goods is not there so much because, firstly, 
they are consumer goods. Once their demand is 
met, they are satisfied and also for the reason 
that   the price incentive is not so much. There 
is greater attraction for smuggling of gold 
precisely for the reason that the demand or the 
lure for gold is insatiable.    The more you can 
afford, the more gold you have.    The more 
you have,  the more  gold you keep,  you pile it 
up.    That is how large quantities  of    
undeclared gold are    there 

with certain     sections of the people. 
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break    that lure. 

DIWAN CHAMAN LALL: How are you 
going to do that—not by this order? 

SHRI B. R. BHAGAT: No. It would be 
more by the co-operation of the people, with 
the co-operation of hon. Members. I think the 
hon. Member made the point that he went to a 
marriage and he saw gold ornaments being 
given lavishly. I think he should have 
protested. He should not have gone there. 

SHRI A. B. VAJPAYEE: I should have 
staged a walk-out. 

SHRI B. R. BHAGAT: If an important 
public figure like him had dissociated himself 
from it, he would have done a great service 
because public opinion would have been sti-
mulated in this direction. But I think he has 
precisely done the wrong thing. 

SHRI A. B. VAJPAYEE: Does the hon. 
Minister know that I went to the marriage of a 
Congressman? 

SHRI B. R. BHAGAT: Maybe. 

SHRI ARJUN ARORA: Then, you should 
have brought the matter to the notice of the 
police. 

SHRI B. R. BHAGAT: I am sorry, Madam, I 
gave the figure as Rs. 75/-. Jt is not Rs. 75/-. 
The minimum went down to Rs. 95/- per ten 
grams as against the price today of Rs. 118/- 
for ten grams. There was some confusion. 

SHRI BHUPESH GUPTA: The price is 
double or there is a 50 per cent increase. 

SHRI B. R. BHAGAT: It is double the 
international price. 

Then, coming to the question of large 
undeclared   holdings, the   hon. 

Member said tnat we have not been able to give 
a list of the declarations made by Princes and 
others of the value of a lakh or more. We have 
the declarations, we have the list, but my 
difficulty is  this. 

SHRI BHUPESH GUPTA: Will you kindly 
send me the list? 

SHRI B. R. BHAGAT: No, I am sorry. My 
difficulty is this. I think rule 1260 says that 
these declarations are private and confidential 
declarations and they should be treated as 
such. So, that completely binds our hands. 

SHRI BHUPESH GUPTA: We will amend 
it. Accept an amendment right now. 

SHRI B. R. BHAGAT: It is for the Joint 
Select Committee. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
You have given an assurance. Go back on it 
as communists always do. 

SHRI B. R. BHAGAT: Today we cannot do 
it, but the Joint Select Committee will go into 
it. 

SHRI BHUPESH GUPTA: Do not forget it. 
You should say what amount you have got 
from the Princes formerly.    You give the 
amount. 

SHRI B. R. BHAGAT: I do not have the 
break-up. But the total amount of gold 
declared is something like Rs. 43 crores. 

SHRI BHUPESH GUPTA: That is not the 
point. How much the Princes have declared? I 
put it to you that in this House you said some 
time back the total gold declared by the 
former Indian Princes was of the order of Rs. 
32 lakhs. I tell you how much you have got. It 
is Rs. 32 lakhs only. 

SHRI B. R. BHAGAT: I do not have the 
figure just now. 
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SHRI BHUPESH GUPTA: Do not go into 
the whole declaration. 

SHRI B. R. BHAGAT: Thousands of 
people have declared. I do not have the 
figures.   . 

SHRI BHUPESH GUPTA: Then, you 
should get it. Tell us at least how much the 
Princes have declared. 

SHRI B. R. BHAGAT: I do not have the 
figures. How can I get the figures, just now? 
The hon. Member can give it to the Joint 
Select Commit lee. 

SHRI BHUPESH GUPTA: Then, the total 
declaration should not be mentioned in the 
context of the "declaration which is supposed 
to have been made by the Princes, {hat the 
amount offered by the Princes would be of 
the-order of Rs. 42 crores. Nothing of the 
kind. Their declaration is less than a crore, it 
is only Rs. 32 lakhs. 

SHRI B. R. BHAGAT: I am not able to 
confirm it just now. I do not have the figures 
just now. 

SHRI BHUPESH GUPTA; I tell you that 
even whm you declared that the Princes have 
declared gold worth Rs. 32 lakhs, you gave 
more or less the same figure around Rs. 40 
crores as far as the general declaration is 
concerned, including the Princes. Therefore, 
it shows that the Princes have not giveri' 
much gold at all. 

SHRI B. R. BHAGAT: Now, the third point 
is about the power to take declarations in 
respect of ornaments. The hon. Member, Shri 
Niranjan Singh, said that it will create 
difficulties for the peasants and workers. 
Firstly. 1 do not know how much gold 
peasants and workers have, but the point is 
this. We are taking this power for declaration 
of ornaments because when we have allowed 
people to make ornaments of the same puritv 
a"! they hold at present it is necessary to see 
that smuggled gold does not travel to them in 
a big way. 

in the making of new ornaments, although 
they may declare them as old ornaments 
which may be newly repaired. At present we 
have the power to take declarations of gold. 
Hon. Members have said that we have not 
used sufficient police powers for that. He said 
that if he had got police power he would see 
that it succeeded. His outlook is different. 
Right from the beginning we have said that in 
a measure like this it has an element of social 
reform, it has an element of changing the 
attitude of people, it has an element of mak:ng 
their attitude to ornaments and other things 
more modern. We want to divert their 
attention from gold as a form of investment, 
as a store of value or as a source of security to 
the more modern ways of investment such as 
life insurance policies, Defence Bonds and 
other social security measures. It we want to 
achieve this, we are not to make it a police 
measure. We have to make it a social measure 
in which we have to take the co-operat;on of 
the people. 

SHRI BHUPESH GUPTA; Please do not 
misunderstand me, do not distort me. 

THE DEPUTY CHAIRMAN: Mr. Gupta, 
please listen to him. 

SHRI B. R. BHAGAT: I hava said that the 
declarations were in the nature of voluntary 
declarations. They were private declarations. 
Now, we are taking powers. If he says that 
smuggled gold is coming in var*ous forms, in 
large quantitits. whether in ornaments or 
gold, the intention is we must seize it We 
want to check smuggling also. That is an anti-
social measure. Therefore, any scheme of 
such declaration will not hurt the peasants or 
the workers or men and women with small 
holdings of ornaments. The idea is to have a 
ceiling foT this holding. Below that this 
power will not go. There should be the 
minimum holding which should not attract 
declaration. Certamlv the idea is that large 
holdings mu=t be declared.    If necessary, we 
will use 
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[Shri B. R. Bhagat.] the powers given in 
the Bill so that the declarations are made. It is 
not our philosophy that we should waste our 
gold. Then he said that you have not made it 
possible that the gold is invested for public 
purposes or for industrial purposes or in the 
interests of the country. A part of the gold 
was invested in gold bonds or in defence 
bonds, but we made it entire-ly voluntary. We 
have not come to a stage in this country when 
we will seize all private property or we will 
seize all private gold. 

SHRI A. B. VAJPAYEE: You are not. 

SHRI B. R. BHAGAT: What are the police 
powers for unless we go in for it completely? 
The hon. Member claimed that if he i« 
allowed to do it, he will do it. We do not want 
it that way. 

(Interruption.) 

Then 1 come to the last point. I do not want 
to take more time of the House. It is regarding 
the rehabilitation of goldsmiths. The hon. 
Member has said that it hurts him because the 
entire community is ruined. In the present Bill 
we have provided longer time for the 
goldsmiths. In the original form it was rather 
severe on the goldsmiths because it did not 
give them time to adjust. Now we give them 
the licence to remake the ornaments, so that it 
has taken care of a large number of small 
artisans. For example, it is our estimate that 
there are about 300,000 goldsmiths families, 
although some people have said that it is 
500.000 and some even say that it is 
20,00,000, but they are very large figures on 
the face of them. Two lakhs of goldsmiths 
have already applied for licence under the 
scheme for remaking ornaments of the same 
purity. They are already doing the job. Of the 
1 lakh people, 40,000 have been rehabilitated. 
He said that we did not provide them 
employment. Everybody may not have been 
taken 

care of. Some of the names he mentioned may 
be there, 1 quite sympathise with and 
appreciate it. But the fact is that we have sent 
circulars to all Employment Exchanges and 
State Governments that the goldsmiths' sons 
should be taken provided they have equal 
education. If a matriculate is required and if a 
goldsmiths' son is not a matriculate he may 
not be taken, but it is a fact that many of the 
State Governments have responded and 9,000 
goldsmiths' sons who were eligible have been 
employed as a result of this. Similarly we are 
giving them other facilities. Last year we 
spent Rs. 3i crores as loans to them to enable 
them to take up new jobs, and perhaps 26,000 
have taken up new employments. We are 
giving very liberal facilities to young 
goldsmiths and young artisans for taking up an 
educational career. We are giving 
scholarships, and the Finance Minister has 
written to the State Governments that they 
should provide liberal assistance in respect of 
that. Even he is prepared to spend Rs. 5 crores 
or more this year. So, the idea is that in 
respect of a class of people affected by this 
measure it is the responsibility of the 
community and the State, and we fully realise 
it and we have written to the State Gov-
ernments that whatever assistance we can give 
we should give in respect of their 
rehabilitation which has progressed so that 
their hardship is lessened. 

Many of the other points that have been 
raised will be duly considered by the Joint 
Committee, but 1 would plead with the House 
that this is a measure which is necessary and 
absolutely necessary in the interests of the 
economy of the country, and the earlier we 
get rid of the lure of gold the better. That will 
take a few years, but if we have the co-
operation of all sections and if popular 
opinion is created, there will be a time very 
soon when the demand for gold will be less 
and therefore the incentive for smuggling will 
be less, and that will solve the problem. 
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SHRI BHUPESH GUPTA: Regarding 

Chapter IV, declaration of gold, nowhere it is 
stated that the declaration should be treated 
as confidential 

THE DiSPUTY CHAIRMAN; That will be 
cleared in the Select Committee. 

SHRI BHUPESH GUPTA: I should like to 
know from him under which rule actually the 
declaration of gold is treated private and 
confidential 90 much so that you cannot tell 
even Parliament.   Under which rule? 

SHRI B. R. BHAGAT: I could not hear 
him. 

SHRI BHUPESH GUPTA: Under which 
rule exactly the declaration of gold by an 
individual is to toe treated as private and 
confidential? 

SHRI B. R. BHAGAT: Rule 1260 of the 
Gold Control Rules. The Joint Comnrttee will 
go into it. Let me say that I tried hurriedly to 
get the figures. The total is Rs. 43 crores. 
Fron. individuals including Princes it is Rs. 
15 er jres, but I do not have separate figures 
for Princes. We will make them available. 

THE DEPUTY CHAIRMAN: The 
question: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the 

Joint Committee of the Houses, on the Bill 
to provide, in the economic and iinancial 
interests of the community, for the control 
of the production, supply, distribution, use 
and possession of, and business in. gold 
and ornaments and other articles of gold 
and for matters connected therewith and 
resolves that the following Members of the 
Rajya Sabha be nominated to serve on the 
said Joint Committee: — 

1. Shri Mahabir Dass. 
2. Shri Suresh J. Desai. 
3. Shri B. K. Gaikwad. 
4. Shri I. K. Gujral. 
5. Shrimati Nandini Satpathy. 
6. Shri C. D. Pande. 
7. Shri Dahyabhai V. Pate], &. Shri 
P. Ramamurti. 
9. Shri Shiva Nand Ramaul. 

10. Shri V. C. Kesava Rao. 
.11. Shri Sherkhan. 
12 Shri M. P. Shukla. 
13. Shri Rajendra Pratap Sinha. 
14. Shrimati Tara Ramchandira Sathe. 
15. Shri A. M. Tariq." 

The motion was adopted. 

THE DEPUTY CHAIRMAN:       The 
House stands adjourned si"e die. 

The House then adjourned sine 
die at seventeen minutes past five 
of the clock. 
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